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(c) the number of criminal cases for 
which trial has been completed and decision 
to be taken before the expiry of nine years 
after the occurrence of the aHeged offence? 

THE MINISTER OF STEElANDMINES 
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) to (c). 
The information is being coJlected and will be 
laid on the Table ot the House. 

Sale of Confiscated Consumer Good. 
by Customs Retail Shops in Delhi 

8408. SHRI RAM SAGAR (Saidpur): 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the confiscated consumer 
goods are sold do persons recommended by 
the high officials and not on the basis of first 
come first serve basis; 

(b} it so, the reasons therefor; 

(c) whether a number of letters were 
received by the Collector of Customs, Delhi, 
In regard to the functioning of the Customs 
Retail Shop; and 

(d) it so, the details thereof and the 
action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANIL SHAS-
TRI): (a) and (b). Bulk sale of seizedlconfis-
cated consumer goods is made approved 
Co-operative Societies and to State Civil 
Supplies CorporationslState Co-operative 
Federations for further sale to bonafide 
consumers through Co-operative Societies, 
Super Bazaars, Sahakari Bhandars etc. Such 
goods are also offered for sale to Militaryl 
PoJiceJPara-Military canteens. A small quan-
tity of suchoonsumer goods ara also sold in 
retail through Customs Retail Shops to 
bonafide consumers on 'First come first 
served' basis. 

(c) and (d). Yes, Sir. There were com-
plaints that the Customs Retail Shop was not 
seHing goods on 'First come First served' 
basis. The following steps have since been 
taken to improve the working of Delhi Cus-
toms RetaH Shop: 

(i) The staff strength has been 
increased; 

(ii) More space has been provided 
for display of goods being of-
fered for sale; 

(iii) Surprise visits are made regu-
larly by the senior officers to 
ensure properfundioning of the 
Shop; 

(iv) The details of the terms being 
offered for sale and their rates 
are being prominently displayed 
on a Notice Board Q1,#Side the 
Retail Shop. 

Constitution of Advisory CoInmIItH for 
each Nationalised Bank 

8409. SHRI R. JEEVARATHINAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether Government have any 
proposal to constitute an advisory Commit-
tee for each nationalised bank at the district 
level; 

(b) if not, whether Government propose 
to constitut& any other similar body in order 
to enable the banks to serve the people more 
usefully particularly in the matter of providing 
loan facilitie$; and 

(c) if so, whether Government propose 
to appoint local MQmbers of Parliament as 
non-officiat members on such bodies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIANIlSHAS-
TAl): (a) to (0). No advisory commiltee has 


